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IN THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO. 3472 OF 2008
(Arising out of S.L.P. (C) No.4439 of 2007)

Ravi ansh Kunar ... Appel | ant (s)
Ver sus

Chandravati Tiwari and Os. ... Respondent ( s)

ORDER

Leave granted.

Heard | earned counsel for the appellant.

The Trial Court refused to grant tine to the appellant to file witten
stat enent’, whi ch order has been confirned by the H gh Court in revision. Hence, this
appeal by special |eave.

Nobody has appeared on behal f of the respondents to contest the prayer
made in the petition, in spite of service of notice.

In our view, in the facts and circunstances of the case, the Trial Court as
wel |l as the High Court were not justified in refusing the prayer for filing witten
statenment.

Accordingly, the civil appeal is allowed, inpugned orders are set aside and
the appellant is granted eight weeks’ tine fromtoday to file witten statenment before
the Trial Court.

No costs:

[B.N. AGRAVAL]

[GS. S| NGHVI]
New Del hi ,
May 09, 2008.




